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SHRI KALYAN ROY: What
the second pobt? T said that how is it
that he is the Minister in charge of
thermal power stations and the DESU
have not paid about Rs. 100 crores to
the Coal India. What is the reason for
that?

MR. CHAIRMAN: Why not pay them?

SHRI SHIV 3SHANKAR: Sir, I may
improve upon his information that to
Badarpur, the DESU has to pay Rs. 270
crores,

about

MR, CHAIRMAN: It is much more
than what he is saying., So, the question
ig strengthened. Question No. 102.

SHRI KALYAFN ROY: And the reply
is zero. i -

MR. CHATRMAN: Question No. 102.

Verification of Membership of Central
Tr:de Unions

102. SHRI K, LYAN ROY:}

SHRI LsDLI MOHAN
NIGAM:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

{a) whether Covernment have carried
out any verificition of membership
of various Centra Trade Unions in 1981-
84 apd if so, wha are the results thereof;

(b) what are t} ¢ names of the unions
which participatec in the verification and
those which did 7ot participate;

(c) what were the objections of those
which did not par’icipate;

(d) what steps have been taken to meet
those objections; :nd

(e) what i3 the reaction of Govern-
ment 1o serious projects by AITUC and
other Central Trade Unions which did not
pparticipate in the rerification?

g

+The question w i actually asked on the
floor of the House »y Shri Kalyan Roy.
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1984} to Questions 6

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL): (a) The general verifi-
cation with 31-12-80 as the date of reck-
oning has beep taken up; the process has
not been completed.

(b) The INTUC, BMS’ UTUC, UTUC
(LS), TUCC, NFITU, NLO and HMS
participateq in the verification whereas

ATIUC and CITU boycotted the verifica-
tion.

(c) The AITUC and CITU had deman-
ded a revision of the existing verification
procedure and wanteq adoption of the set
cret ballot system or any other procedure.

(d) and (e) In view of the
unanimity amongst trade
several meetingg

lack of
unions  despite
called by Government,
verification has proceeded in accordance
with the procedure as intimated in Gov-
ernment’y letler of 6th October, 1981,

SHRI KALYAN ROY. Sir, in the back
drop of rising industrial conflicts and
mor, mandays being lost in the year be-
cause of this conflict, the main issues
are the collective bargaining agencies.
The success of collective bargaining
depends on which is that thearfm mht iy
or that particular trade union enjoys the
confidence of employees whom they are
supposed to represent. This is the one issug
issue which is plaguing the industrial rela-
tions for the last 30 years and because the
Government does not find any democratic
solution in order to impose the INTUC on
the working class two-thirds of the labour
disputes are because of their undemocratic
procedure. Is it not a fact that in October,
1981 the then Labour Minister, Shri N. D.
Tiwari, called a meting in order to evolve
ap agreed formula to find out what can be
waA? Inogim drnpadold UonedyLIda sy} Pas
doneg to selec; the collective bargaining
the minimum courtesy of consultation
agency? But before the discussion was
over or concluded oOr a consensus wa#
arrived at, the Labour Ministry issued a
circular for vetification, which fhag been
rejec'ed by all the Central trade unions
except the TNTUC and they further revi-
Sir, the major Central trade unions boy-
cotted. And what is now given is the
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Government version of the membership.
Now, may I ask the Union Labour Min-
ister that in view of such unanimous op-
position by all the leading Central trade
union organisations what is he doing? Sir,
you know that even the main issue of the
Bombay textile strike for one year was
the issue of collective bargaining agency.
It was said that the Government was
refusing to understand the basic issue
where even the Tatas castigated the entire
verification system, I would like to know
in view of the appeal and request by the
Central trade unions to evolve a common
formula to find out the collective bargain-
ing agency instead of the verification in
the present form, what steps the Labour
Minister has taken to find out e
consensus?

SHRI VEERENDRA PATIL: Sir, in
order to find out the consensus with
regard to the procedure for verification
several meetings were taken. The Central
trade union organisations were invited
and the Minister had held personally a
series of dicussions with these organisa-
tions. But unfortunately some organisa-
tions were mnot in favour of the present
verification formula and some organisa-
tions were demanding secret balot. Sir,
it is not correct to say that barring the
INTUC all other organisations were in
favour of secret ballot. Sir, if the hon,
Member wants to know about the discus-
siong that we had on the 30th January,
1984, the INTUC is against secret ballot,
the BMS has said that they have no ob-
jection to the verification procedure al-
though they would prefer secret ballot,
the HMS have endorsed the view of tthe
INTUC angd they wanled one more chance
for the production of records. They are
also not for secret ballot. The UTUC

MR. CHAIRMAN: So far as fhese abt
breviations are concerned, Mr. Minister,
they mean nothing to me, Why don't you
put them in the ¢xpanded form?

SHRI VEERENDRA PATIL: I am
sorry, Sir. 1 will repeat that,

MR. CHAIRMAN:; Please explain
them,

[RATYA SABHA]

to Questions 8

SHRI VEERENDRA PATIL: Sir, tthe
hon. Member wanted to know why the
Central trade union organisations wers
not taken into confidence before evolving
the procedure that was issued in the Gov~
ernment order dated the 6th  October,
1981, 7y said, it is not correct to say that
the Government before issuing this circu-
lar had not taken the views of the Central
organisationg into consideration. On the
othey hand, my predecessor had a series of
discussions with all the Central trade
union organisations and again it is not
corect to say tha; baring the Indian
National Trade Union Comgress all other
organisations, Central trade union organi-
sations, were for secret ballot, So, T was
explaining that the Indian National Trade
Union Congress was against secret ballot,
the Bhamatiya Mazdoor Sangh had no ob-
jection to the verification procedure,
although they said that they would prefer
the secret balot. The Hindustan Mazdoor
Samgh endorsed the view of the Indian
National Trade Union Congress, They
wanted one more chance for production

of records. The United Trade Union
Congress (Lenin Sarani) suggested tthe
adoption of an alternative method for
determining the membership strength, as
the existing procedure, they said, is defec-
tive and secret balot is not suitable, That
is why I said that the contentiom of the
hon, Member, Shri Kalyan Roy that all
other organisations barring the Indian
National Trade Union Congress were for
secret ballot, is not correct. There is a
difference of opinion; there is no unani-
mity among these trade unions with
regard to the procedure.

SHRI KALYAN ROY: The statement
of the Minister is full of half-truths.
Here is a question and amswer in this
House on 8th July 1982, The question
was: Why the trade uniong have boycotted
the meeting called by the Labour Min-
ister on 15th June, 1982? And the reply
by Shri Bhagwat Jha Azad was yes to
one of the demands: It was essemtial to
provide for the identification of colleciive
bargaining agent.” Now, who is telling
the truth. Supply Minister Mr, Azad, or
the new Minister, Patil? Mr. Patil didn't do
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this home-work ' ¢fore he made this kind of
wild allegation .n the House. Here is a
statement and O . the Table of the House
that all wrage u dons, except INTUC, in-
cluding BMS b ycotted this meeting cal-
led by the Labur Minister only on thae
issue of verifica ion and the way to find
out collective b.rgaining ageacy.

My second point is, is jt not a fact that
two letters wer,- written in January by
the Memberg o the National Campaign
committee that AITUC, BMS, CIU, TUT
UC (LS) felt ttat this verification proce=
dure confirmed the worst apprehensions
—this is the starement I read out; ‘I con-
firms the worst apprehensiong voiced by
the Central trade-unions regarding the
total arbitrary and undemocratic nature

of the way of determining the strength

of the various trade union centres.”’ This
is the statement dated 13th January 1984,
So, in view of this rejection by the
Central trade unions, except INTUC
whom you are trving to impose on the
working class "vhy don’t you take fresh
initiative t0 seti.e the issue, because here
is a journal ‘indian’ worker’ edited by
Mr. Bhatt, Menber of Rajya Sabha,
President of INTUC which has given
the verbatim account of what happzned
at the meeting which he has mentioned,
that is 30th January meeting. It states
Mr. Chitta Basu was totally opposed to
the verification procedure and wanted
that there shoulf be a meecting. Similarly’
all other Cen‘r1l trade unions, according
to INTUC, opnosed verification. ..

MR. CHAIR MAN: You only want that.

SHRI KALYAN ROY: 1 say some
gettlemeny which is acceptable to all the

Central trade unions should be reached,
and initiative should come from the

Minister, in vi-w of diametrically oppos-
ing versiong given by the Labour Minister
and INTUCs I«wdiap worker journal, issue
February, 1984,

MR. CHAIFMAN: Mr, Minister, was
any initiatire 11iken?

SHRI VEBRENDRA PATIL: T will
explain the position,

f

(S MAR. 1984]

to Questions 10

SHRI KALYAN ROY: Can he say
that AITUC was represented. . . (Interruph
tions)

MR. CHAIRMAN: Wait till he has

said something,

SHRI VEERENDRA PATIL; Accord-
ing to procedure once verification is over
the preliminary results are communicated
by tae Chief Labour Commissioner to all
the Central trade union organisations and
they are invited for a dicsussion if they
have any gbjection. Just now. I have ex-
plained the stand taken by different Cen-
tral trade union  organisations at the
meeting held by the Chief Labour Come
missioner. . .

SHRI KALYAN ROY: No invitation
was extended either to AITUC or CITU,
Am I right?

SHRI VEERENDRA PATIL: I am
coming to that. This is the stand taken
by different Cen‘ral trade union organisa-
tiong a; the meeting held by the Chief
Labour Commission on 30th January,
1984, No, how, Member Mr., Kalyan
Roy wants to know why the CITU—that
is, Central Indian...

SHRI KALYAN ROY: You should

know better.

SHR1I VEERENDRA PATIL: All-India
Trade Union organisation belongs to
Communist Party of India and this
CITU belongs to CPM...

SHRI KALYAN ROY: There i3 no
Central trade union organisation affiliated
fo the Communist Party...(Interrruptions)

SHRI VEERENDRA PATIL. That is
my impression that so far as All India
Trade Unions Congress is concerned, it
is a Wing of the CPI. So far as the
CITU is concerned, the Centre of Indian
Trade Unions_ it is a CPI(M) organisation.
The fon. Member is contradicting it.
But this is my information.

These two organisation hav, not been
invited by the Chief Labour Commission-
er because these tWo organisa‘ions have
boycotted. They have not submitted their
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claims, They did not co-operate. Accor-
ding to the procedure that was followed
and given to tthe Chief Labour Commis-
sioner, whoever, whichever central crga-
nisation had boycotted the verification,
they are not to be invited, And whatever
has been compiled with regard to the
other trade union orgamisations, is not to
be given to these organisations which had
boycotted. Since they have boycotied the
verification, they have not been invited.

MR. CHAIRMAN: Mr. Nigam (nter-
ruptions)

SHRI KALYAN ROY: Sir, he has not
replied to my question (Interruptions) I
have asked what steps the Government
of India is taking to find out a comon
formula . . . (Interruptions) He has not
replied to that I am only telling what you
have asked him positively. The Minister
has not cared to reply to this.

MR. CHAIRMAN: He has replied that
there are mamy who are boycotting, who
are not comming, How can you have un-
animity if there is no representation?

(Interruptions)

SHRI KALYAN ROY: It is a question
of principle. The question is whether they
will discuss with the cemtral trade unions
to find out a common principle? The
reply has nog come for this.

MR, CHAIRMAN: Let us hear Mr.
Nigam. He may throw some light on this.

st wresAEs fem o gamfy
qErey, QuAEr @ Iwwr faEig s
forg &1 seawT & fraem *1 9® @
& g Qar awer @ f6 o"vwL &Y
ffr ag & fo o9 97 &, a9 FA-
IFI Gar § &4 <@l @ & feod
At mETw § I 9% T @Y |
HEST BIAT T HAY Y TG FAF A
foofs ¥ @ fv  fegara W
freyr dtw aof ¥ fsadt geed
ge & 9T Fr faraia
qrgar FY gTa Agl 4 ) wegar
W A [Ey W ET AT § TS

[RAJYA SABHA]

to Questions 12

ASET HRE@A FT | HHE |
wraET ug g fe fom #1 wegdd
F TR AGE E, §THT FT AR
atfas w1 maar fae srd, 3, %19 §5e
wE & f® @ W aT gwa
o uF W afamdr & fr s mw
&1 SsAd ¥ ety § 1 owiw qAE
% ogfe @) T W@WE F@ |
WY IH A WAfg & ST T A,
AT a9 FXET | ZHF A FW &
gau g1 war g fx uw & gE™
§ gr-ars afwmy &g wid &
T WAE  w AL H, ;AL
¥ AW P qIWA gl £ AF
qar g & 3T & qIm F qEerd
¥ wods qEr oy 1 ar & qma
N 1Efa mOMIT w0 dFeq FIW )
gg? aifedme & d@ wT AT
AT FW E, F1T HE & FAOBFTAR——
o F7 & fadag wredr Feer &7
dtgre a{EswT gar g Far 7

gr wwmfa . dEr AW
TRET G

it ot digw fawm AR -
ag faes & o &, g wTHC 4
FE &1 fsms @t 7 @rd f&au
g 5% wa ¥ w17 4w FOfEFAT
T &L AT AT wiF A fsw ey
FufeEdma gar & 4 g5 N AF
FH F GOIT FAT § 1 WA AU
A TAE TERUN g w@r q AP A
FE HIUT T W GF | FIE AT
T YA AE H OAEl ST I,
e feeqae ¥ agt W owEd |
Fg f& ¥ Tiw wAawr & gEU
sy faar gor &, aNfEEwa W
FW &, S =@M Fw,  fue
g WER AT 1 AT & R
st A€ 1§ W arey wWiwT &
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gt @iger g OfF uww gl
FIR@ ¥ &g & Afawat Fr 9AET
ey UFT ST 5FQl § S AR
F OYFT & ! SF W AR
¥ J%% &1 Us B W §, AT &
st 8z o g gFar g | 4@
o sng ¥ wra {oar g 5 ogwwiE A
=@ ¥ T 4% TO g S § wiel
Jur g sval W UF e g @
TG 3y *1 fegma &0 gar ey
S NG Wl Ty § \ 7g Aqr &
g f5 fergea® ® WS ST E@IU
SAM § gT H 1 nudw 9 4
g sy a1 A fAEEm AT FAE
JL G AW T | UF Al WY qAM
Fr ggfy &1 A SramT § @ aE?
39 ¥ gug 7 A4fg Wy g fwAan
g s gifse——ar ag, &T &y,
ST oA w@ 0T gEl aufwdwma &
fod warae a1 ST @A & GE
o JF § a1 TEr Y

SHRI VEERENDRA PATIL: Sir, so
far as secret ballot is concerned, I want
to make the position of the Government
of India clear that we have no objection
to secret ballog provided all the Central
trade unions agree. If there is no unani-

mity among th.. Central trade union or-
ganisations. . . (. nferruptions) I have

made it clear that it is only the Indian
National Trade Union Congress which is
agains; secret ballot but some other Cen-
tral trade union organisations who have
nothing to dp with the Indian National
Trade Union (‘ongress are alsp against
this. Unfortunately ., . .

SHRI SURESH KALMADI: Wha; is
the Government’s stand on this? We
woulg like to know that.

SHRI VEERENDRA PATIL: They
must allow m, to have my say.

SHRI KALYAN ROY: Do you allow
workers to have their say?

[5 MAR. 1984]

.

to Questions 14

MR. CHAIRMAN; Probably, the se-
cond quesiion is better and is more per-
tinent whether there 'is any machinery of
court which can resolve this.

SHRI VEERENDRA PATIL: 1 am
coming to that, I will cover all the

questions taay have been put by the hon,
Meimber,

1 said tha; so far as secret ballot is
concerned, it is for the Central trade
union organisations to si; together, discuss
and thrash out a solution. Whatever un-
animous solutiop is there from all the
Central trade union organisations, Gov-
ernmeny is prepared to accept thap solu-
tion without any hesitation,

Now, Sir, hon. Mr, Roy and Mr. Ladk
Mohan Nigam said that strikes are on the
increase because fhis identification is not
being followed, 1 may tell the hon, Mem-
bers that strikes are on the increase be-
cause the trade union organisations on the
one side and the management on the
other are noi observing the code of dig-
cipling evolved by them, by their organi-
sation Indian Labour Conference in the
year 1958 more by breach than by ob-
serving it.

Both are going contrary to the code of
discipline that has been evolved by them,
that is why strikes have increased. There-~
fore, it is better if both the management
and the uniong strictly adhered to the code

of discipline that has been evolved by
themselves. Then there won’t be any

trouble in the country.

-wr st wreet: Wgw fam o ad @
& gz wigfs o ey afwe
T G 9T ¥ wEear g
ZAfe @ AMET FeT 20

MR, CHAIRMAN: They say, you use
the wrong unions,

SHRI VEERENDRA PATIL; There is
no question of our using the wrong
unions. It is the management and the
unions who discuss or fight among them-
gelves. That is the difficulty that they de
not follow the code of discipline.
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SHR31 KALYAN ROY: You bhave
taken away the right to vote of the wor-
kers. It is shame on you.

SHRI LAXMI NARAIN: Mr. Kalyan
Roy or Mr. Nigam cannot dictate the
Union Labour Minister. Trade unions
cannot be dictated by Mr. Kalyan
Roy or by Mr. Nigam, There is somo
ethic, some code of discipline which is
to be followed, I want a supplementary
on this.

SHRI VEERENDRA PATIL;: They
are not allowing me to complete. They
must allow me (0 complete the reply,

MR. CHAIRMAN: They are giving us
an example of their unanimity. (Interrup-
tions) .

SHR1 LAXMI NARAIN: They want
to dictate. They are not allowing the
Minister to speak. They do not know how
to maintain the decorum of the House.

SHRI DINESH GOSWAMI: The
quarrel has come. Will it be followed by
strike?

SHR1 LAXMI NARAIN: 13 any
Member at liberty to interrupt the Minis-
ter? If they have a right to say, the
Minister has also the right to say. (In-
lerruptions) .

SHRI KALYAN ROY: They have the
right to choose their own representatives
by secret ballot. (Interruptions)

SHRI VEERENDRA PATIL: Sir.
please allow me to complete my reply.

(Interruptions)

SHR; LAXMI NARAIN: You cannot
be allowed to dictate the trade union
movement, There are workers who can
dictate the trade union movement, Cer-
tain hon. Members have taken uponl
themselves to dictate the movement, They
cannot be alowed to do so.

(Interruptions)

SHRI ARABINDA GHOSH: You
sop him, Sir,

[RAJYA SABHA]

to Questions 16

SHRI LAXM1 NARAIN: Sir, certain
Members are playing to the gallery.

stunmafe . wa mow wew W
g ATST o9 w1 fawr a1 s fafaeat
Hrgd #1 gT Afsg

SHRI VEERENDRA PATIL: So far
as the procedure that is being adopted
for verification of membership is concer-
ned, I want to tell the hon. Member
Mr. Roy, that we are following the pro-
cedure that was evolved by all the cen-
tral trade union organisations in the
Indian Labour Conference held at Naini-
tal in May 1958, That is the procedure
we are following by and large,

Now the question is whether this pro-
cedure is fair or not. The procedure is
that the Chief Labour Commissioner asks
all central trade union orgamisations to
send their claimed membership to them.
Once these lists are received, then the
Chief Labour Commissioner supplies
the memoursh.p lists  recerved from a
particular organisation to other organisa=-
tions, The organisations receive the
memberships claimed by another organi-
sation and if they have any objection,
they have to send their objections. After
receiving the objections and after verify-
ing the membership that is received from
all the central trade union organisations

SHRI KALYAN ROY: Who does the
verification?

SHRI VEERENDRA PATIL: ... the
Chief Labour Commissioner supplies the
provisional verification results to all the
central trade union organisations. Thea
he will call for objections, if any. If
there are any objections, then a commits
tee is constituted consisting of represen-
tatives of all the organisations and it i8
for that committee to consider. If that
committee fails to come to any under-
standing, then the matter is referred to
the Ministry. And in the Ministry we
refer it to either a tribunal or an inde-~
pendent body and whatever decision ix
given by the tribumal or independent body
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is accepted both by the Ministry—by the
Chief Labour Cimmissioner—and by all
the centre trade union organisations.
This js the fair procedure thay is being
followed ang thi. is the procedure evolv-
ed by the central trade union organisa-
tions. l

SHRI KALYAN ROY: It js the offi-
cerg who go about verifying,

SHRI SUKOMAL SEN: The hon.
Minister has sta ed that National Labour
Commission evo.ved the procedure for
verification of he membership of trade
unions. 1 woulg like g know from the
Hon, Minister what the actual recom-
mendation was, Was it not the recom-
mendation that verification should be
done by an impartial and independent
body and not by the Labour Department?
What the Goverrment has done is to do
verification throuh the machinery of the
Labour Departn :ni? The central trade
union organisaticas have raised the ob-
jection that the verification of member-
ship has not be 'n done impartially and
tha; they have snown partiality in regard
to this verification. So my question is:
why has the Government deviated from
the specific recommendation of the
National Labour Commission that it
should be done through an independent

body?
Secondly, in view of the objection
raised by AITJC, CITU and other

trade unions age st verification, I would
like to know wh:ther the Government, in
order to find a consensus, will just sus-
pend or keep th. outcome of the verifica-
tion pending for the tim, being and con-
vene a separate meeting of central trade
tinjon organisaticns so as to find out 2,
consensus? This is my question o the
hon. Minister.

SHRI VEERENDRA PATIL: 1t is
pot correct to say that in the National
Labour Commission that was held in
1959, the verification question was given
to an independert body. The verification
hag to be done by the Chief Labour
Commissioner. Even now it is being
done by the Chief Labour Commissioner.
and the decisior of the Government

[SMAR. 1934]

{0 Questions 18

laken after consulting the central trade
union organisations in 1959 was also to
entrus; this whole verification work to
the Chief Labour Commissioner and that
procedure has been followed,

If the hon. Member ig interested to
know that, I am prepared to place a copy
of tha; on the Table of the Sabha.

MR. CHAIRMAN: Mr. Lakhan Singh.

SHRI LAXMI NARAIN: Sir, I am
not Lakhan Singh; I am Laxmi Narain.
«+.( Interruption) Lakhan Singh is some=
body else.

AN HON, MEMBER: You look like
bim . . . (Interruptions) . . . .

SHRI LAXMI NARAIN: Sir, I want
to know from the hon. Minisier whether
it is a fact that in the National Labour
Conference held in 1958, al national
leaders of central organisationg like Mr.
S. A. Dange were present and a code of
discipline was unanimously evolved. In
that code of discipline the procedure for
verification of membership was also_
prescribed. I want to know whether it is
alsp a fact *hat since then no unanimous
decision has been taken so far to change,
revise or modify that procedure of ver®
fication of membership and the verifica-
tion going on at present is strictly being
conducted as per the code of discipline
agreed to by the na‘ional leaders and the
national employers anqd the Government
of India.... (nterruptions)

SHRI VEERENDRA PATIL: Sir, I
have already said that the Government
is following the procedure that was evol-
ved by the Indian Labour Conference in
1958 and, in the Indian Labour Confer-
ence at that time, all +he central trade
union organisations were there and more
so in the case of the CPI; their organi-
sation was alsg represented, There were
only four central +‘rade union organisa-
tions at that time and all the four central
trade union organisations unanimously
decidad uvon this procedure which we
are folowing more or less,

MR. CHATRMAN. Last question, Mr.
Dhabe . . (Interruptions)
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SHRI KALYAN ROY: How many
times will you refer to 1958? How many
times you have changed your political
affiliation?

(Interruptions)

SHRI LAXMI NARAIN: Sir, the last
part of my question is not replied. The
last part of my question is whether that
decision has not yet been modified, alt-
ered or changed unanimously.

(Interruptions)

SHRI SHRIDHAR WASUDEO
DHABE: That was already replied.

Mr. Chaipman, Sir, the point which
the hon. Minister is making about unani-
mity of consent of the trade unions is not
a philosophy or principle which this Gov-
ernment follows. Wheneve; it suits heir
convenience, they say, consent, When-
ever it does not suit them, they say, weo
do not consult. The FEssential Serviccs
Maintenance  Act—the Prevention of
Strikes Act—was brought here without
consulting a single trade union including
the INTUC. The difficulty with the
Government is that they have not got a
rational labour policy in this matter.
The 1958 decision is too old a story. At
that time it was just the beginning—I
agree with that—of the idea that they
would at least have some recognised
union, some representative union, so that
work could begin. It was the first step
in collective bargaining. But in 1969
this question was reviewed by the Govern-
ment by azppointing a National Labour
Commission on the advice of the Sup-
reme Court, and JYustice Gajendragadkar
was the Chairman. That Commission,
after examining all evidence—on which
both Mr. Dange and Mr. Ramanujam
were members—had recommended that
there should be an Industrial Relations
Commission—an  independent machinery
of the Government—because of the fear
that the trade unions which were opposed
to the Government may not get justice
at their hands. That fear was dispelled
by the National Labour Commission and
it had suggested a statutory recognition
machinery or, what is called, an Industriat
Relations Commission presided over by a

[RAJYA SABHA]

to Questiony 20

retired or sitting High Court Judge which
should give the decision as to which
should be a recognised union. Three
States—Gujarat, Madhya Pradesh and
Maharashtra—already have a law of re-
cognition where one union is recognised,
It may be defective in many matters
including verification, but that has cet-
tainly given the result that there is one
recognised union in one industry. All
over the world, in democratic countrics,
under the law when there is multiplicity
of unions, one union is recognised and
ballot is accepted as a principle univer-
sally., Even when Mr. Anjaiah when he
was the Chief Minister, Andhra Pradesh
adopted, secret ballot for recognition of
unions—I was told, and I want to know
from the hon. Minister whether it was so.

May I know from the Minister whether
it is not a fact that there is manipulation
of membership and it is not possible to
verify? There is no set verification. Who
would expect two lakh members to
verify? The union and the industry gzet
a chance for manipulation of membership.
I am asking my question. Are you really
interested to have a statutory collective
bargaining agent? What happened in the
coal industry? Kindly ask Mr. Shiv
Shankar, Energy Minister. Is there one
recognized union there? He had to call
six unions and two groups of HMS.
There is no principle accepted by the
Government. I would request the Minis-
ter, in all fairness, to accept ballot and
provide for one statutory, recognized
union, as accepted by the Gajendragad-
kar Labour Commission. When we have
a stantory union and one single bargain-
ing agent representing the entire working
class, industrial peace and production
can be improved. Multiplicity of unions
is the direct result of the lopsided policy
of the Labour Ministry. They de not
want one single union because it does
not help them politically. Therefore,
may I know from the Minister whether
there is any proposal to have statutory
recognition of a union under the amended
Industrial Disputes Act, or by bringing
about a collective bargaining law, whether
the principle of one union would be
accepted? In all fairness, ballot will be
accepted.
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21 Cral Answers

SHRI VEERENOJRA PATIL: Sir, the
problems posed bt/ the hon. Member,
Mr. Dhabe, 1 agiee, were considered by
the National Latour Commission which
recommended con titution of an indepen-
dent body like ar: Industrial Relations
Commission  (IRL]). These problems
were considered 'y the tripartitc com-
mittee which wag convenzd in the month]
of September 19¢2, and that committee,
in turn, constitutzd another commitice
under the chairmanship of Mr. Sanat
Mehta. The Sana' Mehta Committee has
made a lot of re ommendations and they
are being processad. One of the recom-
mendations is abrut the procedure for
verification. That is under consideration.
We have not taken any final decision.
Another major recommendation is that
of appointing an independent body for
all these purpose., for disputes verifica-
tion and then certification and all that,
like an Industria Relations Commission,
That is also unler consideration, (In-
terruptions) But  may tell it for the in-
formation of the hon., Member that [
personally feel that an Industrial Rela-
tions Commission headed by either 2
High Court Judge or a Supreme Court
Judge, retired or sitting, is an ideal situa-
tion. But, unfortunately, several State
Governments are not agreeing; and the
West Bengal Govarnment is one of them.
It is not agreeiny to the proposal for an
Industrial Relations Commission, (In-
terruptions) Shut up.

AN HON. M'MBER: Shame.

SHRI VEERE {DRA PATIL: Sir, that
is why we wanted to take most of the

State Governmen's, if not all the State
Governments, in'o confidence before we

took a final decsion. As T have already
stated, these arc all very  important
questions; and there ‘are various sugges-
tions which we have received from. these
committees, and they are under active
consideration.

SHRI SHRIDHAR WASUDERO
DHABE: My question was about a single
union law. Will it come up;

SHRI VEERENDRA PATIL: That s
ope of the recommendations.
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MR. CHAIRMAN: Mr. Dhabe, noth-
ing concrete has resulted so far, They

are considering and considering and con-
sidering.

St qTEE SR AR O o§Er
WEER F A FEEl &0 os@ Ay @
(srzem) | .Sew &1 wiEwT wy
STl araFi fEur ar (swEavr)

MR. CHAIRMAN: That is all right.
Question No. 103 and 104 Hon.
Members absent.

*103. [The questioner (Shri Amarpro-
sad Chakraborty) was absent. For answer
vide cols. 32—40..... infra.]

*104. [The questioner (Shri B. C. Patta-
nayak) was absent. Far answer vide
col. 39-40...... infra.]

Licence to M|s, Warner Hindustay for
manufacture of bulk drugs

*105. SHRI MIRZA IRSHADBAIG
AIYUBBAIG:§

SHRI VITHALRAO MADHAV-
RAO JADHAV:

Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) what are the bulk drugs, drug
intermediates and formulations for which
M/s. Warner Hindustan arc licensed:

(b) whether there is any provision for
treating drug intermediates at par with
bulk drugs for the purpose of ratio para-
meters in the New Drug Policy;

(c) if mot, how clearance was givea
to this company for freating the drugs
intermediates at par with bulk drugs; and

(d) what is the definition of ‘drug inter-
mediates’?

"THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) to (d) Statement is fald
on the Table of the House.

Statement

(a) M/s. Warner Hindustan hold aa
industrial licence dated 14th December,

+The question was actually asked on

the floor of the House by Shri Mirze
Irshadbaig Aiyubbaig,
s

/
/



